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(i) HLP. Act No. 8 of 1974,

An Act to levy Court FeeS, in the . 1{State] of Hmlachal Pradesh

BE it enacted by the LeglslatWe Assembly of Hlmachal Pradesh in the .

Nmteenth Year of the Repubhc of lndla as follows —
CHAPTER I ‘
PRELIMINARY ’

1 Short title, extent and commencement, ——(1) ThlS Act may be called o
the Himachal Pradesh Court Fees Act 1968

(2) It extends to the whole of the 2;.Stalte] of meachal Pradesh

. (3) It shall come ;nto force at once.

1. Subs, for “Union' territory” by A. 0.1973.
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2. Definitions.—Inthis Act, unlessthe context otherwise requires,—

(a) “High Court” means the High Court of {Himachal Pradesh] ;

(d) <“Offic.al Gazette” means the Rajpatra, Himachal Pradesh;

(c) *“State Government’” means *the Government of Himachal
Pradesh].

CuApter I
FEES IN THE HIGH COURT

3. Levy of fees in the High Court.—The fees payable for the time being

; to the clerks and officers of the High Court or chargeabie in that court under

- No. 9 of the First , and Nos. 7, 10, 11, 16 and 17 of the Second Scheduls to
this Act annexed shall be collected in the manner hereinaficr appearing.

4. TFees on documents filed, etc., in the High Court in its ordinary and
extra-ordinary jurisdiction.—No document of any of the kinds specified
in the First or Second Schedule to this Act annexed, as chargeable with fees,
shall be filed, exhibited or recorded in, or shall be received or furnished by.
the High Court in any case coming before such court.—

(@) in the exercise of its ordinary or extra-ordinary otiginal civil juris-
diction ; or
(b) inthe exercise of its jurisdiction as regards appeal from the
courts subject to its superintendence : or ‘
(c) inthe exercise of its jurisdictionasa court of reference or revision ;
or
(d) in the exercise of its jurisdiction to issue directions, orders or writs
under the Constitution of India ; or
(e) in the exercise of its jurisdiction in any other manner
unless in respect of such document there be paid a fee of an amount not less
than that indicated by either of the said Schedules as the proper fee for such
document.

5. Procedure in case of difference as to necessity or amount of fee.—
(1) When any differcnce arises between the officer whose duty it is to see that
any fee is paid under this chapter and any suitor or attorney, as to the neces-
sity of paying a fee or the amount thereof, the question shall when the
difference arises in the High Court be referred to the Taxing Officer, whose
decision thereon shall be final, except when the question is, in his opinion,
one of general importance, in which case he shall refer it to the final decision
of the Chief Justice of the High Court or of such Judge of the High Court
as the Chief Justice shall appoint either generally or specially in this behalf.

(2) The Chief Justice of the High Court shall declare who shall be the
Taxing Officer for the purposes of sub-section (1).

CHAPTER 111
FEES IN OTHER COURTS AND IN PUBLIC OFFICES

6. Fees ondocuments filed, etc., in mofussil courts or in public offices.
Except in the High Court, no document of any of the kinds specified as

1. Subs. for the words “Delhi,” ibid.

2. Subs.forthe words “the Lieutenaat Goversor of the Union Territory of
Himachal Pradesh’’, ibid.
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chargeable in the First or Second Schedule to this Act annexed shall be
filed, exhibited in any court of Justice, or shall be received or furnished
by any public officer, unless in respect of such document there be paid a
fee of an amount no less than that indicated by either of the Schedules as
the proper fee for such document-

7. Computation of fees payable in certain suits.—The amount of fee
payable under this Act in the suits next hereinafter. mentioned shall be compu-
ted as follows:—

(i) for money.—In suits for money (including suits for damages or
' compensation, or arrears of maintenance, annuities, or of other
sums payable periodically)—according to the amount claimed. ;

(ii) for maintenance and annuities.—(a) In suits for maintenance and
annuities or. other sums payable periodically—according to the
value of the subject matter of the suit, and such value shall be
deemed to be ten times the amount claimed to be payable for
one year. ;

(d) In suits for reduction or enhancement of maintenance and annuities
" or other sums payable, pericdically—according to the value of the
subject matter of the suit and such value shall be deemed to be ten’
times the amount sought to be reduced or enhanced for one year;

(iii) for other movable property having a market value.—In suits for
movable property other than money, where the subject matter has
a market value—according to such value at the date of presenting
the plaint ;

(iv) In suits— :

(@) for movable property of nomarket value.—form movable property
where the subject-matter has no market-value, as, for instance,
in the case of documents relating to title;

(b) to enforce a right to share in joint family property.—to enforce

the right to share in any property on the ground that it is joint
family property;

(c) for a declaratory decree and comsequential releif.—to obtain a
declaratory decree or order, where consequential relief is
prayed;

(d) for an injunction.—to obtain an injunction ;

(e) for easements,—for a right to some benefit (not herein otherwis
provided for) to arise out of land ; and

(f) for accounts.—for accounts ;

according to the amount at which the relief sought is valued in the plaint or
memorandum of appeal ;

In all such suits the plaintiffshall state the amount at which values
the 1elief sought :

Provided that the minimum court-fee in each case shall be thirteen rupees

 Provided further that in suit coming under sub-clause (c), in cases
here the relief sought is with reference to any property, such valuation shall
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not be less than the value of the property calculated in the manner p ovided
for by paragraph (v) of this section .

(v) for possession of lands, houses and gardens.,—In suits for the posses-
sion of lands, houses and gardens—according to the value of the
subject-maiter and such value shall be dzemed to be—

where the subject-matter is land, and—

(a) where the land forms an entire estate, or a definite share of an
estate, paying annual revenue to Government ;
or forms part of such an estate and is recorded in the Collector’s
register as separately assessed with such revenue,
and such revenue is permanently settled—ten times the revenue
so payable ;

(b) where the land forms an entire estate, or a definite share of an estate,
paying annual revenue to Government or forms part of such
estate and is recorded as aforesaid ;
and such revenue is settled, but not permanently—ten times the
revenue so payable ;

(c) where the land pays no such revenue, or has been partially exempted
from such payment,
or is charged with any fixed payment in lieu of such revenue ;
and net profits have arisen from the land during the year next be-
fore the date of presenting the plaint—fifteen times such net profits,
but where no such net profits have arisen therefrom-—the amount
at which the court shall estimate the land with reference to the
value of similar land inthe reighourhcod;

(d) where the land forms part of an estate paying revenue to
Government, but is not a definite share of such estate and is
not separately asscssed as above mentloned——the market-value
of the land ;

Explanation.—The word <‘estate®, as used, in this paragraph means any
land subject to the payment of revenue, for which the proprietor or a farmer
or ryot shall have executed as separate engagement to Government, or which,
in the absense of such engagement, shall have been separately assessedr
with  revenue .

(e) for howses and gardens.—Where the subject-matter is house ox
garden—according to the market-value of the house or garden ;

(v) to enforce a right of pre-emption.—In suits to enforce a right of
pre-emption—according to the value [computed in accordance with
paragraph (v) of this section] of the land, house or garden in respect'
of which the right is claimed ;

(vi) for interest of assignee of land revenue.—In suits for the 1nte1¢>st
of an assignee of land revenue—fifteen times his net profit as
such for the year next before the date of presenting the plaint;

(vii) to set aside an attachment.—In suits to set aside an attachment
of land or of an interest in land or revenue—according to.the-
amount for which the land or interest was attached:

Provided that, where such amount exceeds the value of the land or
interest, the amount of fee shall be computed as if the suit were
for the possession of such hnd or interest;
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(ix) to redeem.—In suits against a mortgagee for the recovery of
the property mortgaged—according to half the piincipal money
expressed to be secured by the instrument of mortgage;

to foreclose.—and in suits by mortgageeto foreclose the mortgage,
or, where the mortgage is made by conditional sale, to have the
sale declared absolute-—according to the principal money exp-
ressed to be secured by the instrument of mortgage;

(x) for specific performance.—In suits for specific performance,—

(a) of ?‘ contract of sale—according to the amount of the conside-
ration;

(b) of a contract of mortgage—according to the amount agreed to
be secured;

(¢) of a contract of lease—according to the aggregate amount of
the fine or premium (if any) and of the rent agreed to be paid
during the first year of the term;

(d) of an award—according to the amount or value of the property
in dispute;

(xi) between landlord and tenant.—In the following suits between land-
lord and tenant—

() for the delivery by tenant of the counterpart of lease;

%bg to enhance the rent of a tenant having a right of occupancy;

¢) for the dzlivery by a landlord of a lease;

(d) for the recovery of immovable property from a tanent, including
a tenant holding over after the determination of a tenancy;

(e) to contest a notice of ejectment;

(f) to recover the occupancy of immovable property from which a
tenant has been illegally ejected by the landlord; and

(g) for abatement of rent—

according to the amount of the 1ent of the immovable property to which the
suit refers, payable for the year next before the date of presenting the plaint.

8. Fee on memorandum of appeal against order relating to compensa-
tion.—The amount of fee payable under this Act on a memorandum of
appeal against an order relating to compensation under any Act for the
time being in force for the acquisition of land for public purposes, shall be
computed according to the differencce between the amount awarded and
the amount claimed by the appellant.

9. Power to ascertain net profits of market-value.—If the court sces
Teason to think that the annual net profits or the market-value of any such
land, house or garden as is mentioned in section 7 paragaphs (v) and (vi)
have or has been wrongly estimated, the court may, for the purpose of
computing the fee payable in any suit there in mentioned, issue a commi-
ssion to any proper person directing him to make such local or other inves-
tigation as may be necessary, and to report thereon to the court.

10. Procedure where net profits or market-value wrongly estimated.—(1)
If in the result of any suchinvestigation the court finds that the net profits
or market-value have or has been wrongly estimated, the court, if the es-
timation has been excessive, may in its discretion refund the excess paid
as such fee; but, if the estimaticn has been insufficient, the court shall
require the plaintiff to pay so much additional fee as would have been pay
able had the said market-value or net profits been rightly estimated.
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(2) 1In such case the suit shall be stayed until the additional fee is paid
and if the additional fee is not paid within such time as the court shall fix
the suit shall be dismissed.

11. Procedure in suits for mesne profits or account when amount decreed
exceeds amonnt claimed.—(1) In suits for mesne profits or for immovable
property and mesne profits, or for an account, if the profits or amount
decreed are is in excess of the vrofits claimed or the amount at which the plain-
tiff values the relief sought, the decree shall not be drawn up until the
difference between the fee actuaily paid and the fee which would have
been payable had the suit comprised the whole of the profits or amount
so decreed shall have been paid to the proper cfficer.

(2) Where the amount of mesne profits is left to be asecrtained in the
course of the execution of the decree, if the profits so ascertained exceed the
profits claimed, the further execution of the decree shall be stayed until the
difference between the fee actually paid and the fee which would have been
payable had the suit comprised the whole of the profits so ascertained is
paid if the additional fee is not paid within such time as the court shall fix,
the suit shall be dismissed.

12. Decision of questions as to valuation.—(1) Every quesiion relating
to valuation for the purpose of determining the amount of any fee charge-
able under this Chapter on a plaint or memorandum of appeal shall be
decided by the court in which such plaint or memorandum, as the case
may be, is filed, and such decision shall be final as between the parties to the
suit.

(2) But whenever any such suit comes befors a court of appeal, reference
or revision, if such court considers that the said question has been wrongly
decided to the detriment of the revenue, it shall require the party by whom
such fee has been paid to pay so much additional fee as would have been
payable had the question been rightly decided, and ths provisions of sub-
section (2) of section 10 shall apply.

13. Refund of fee paid on memorandum of appeal—if an appeal or plaint,
which has been rejected by the lower court on any of the grounds mentioned
in the Code of Civil Procedure 1908 (5 of 1908), is ordered to be received, or
if a suit is remanded in appeal under Order XLI, Rule 23, of the First
Schedule to that Code for a second decision by the lower court, the appel-
late court shall grant to the appellant a certificate, authorising him to receive
back from the Collector the full amount of fee paid on the memorandum
of appeal:

Provided that if, in the case of a remand in appeal, the order of demand
shall not cover the whole of the subject-matter of the suit, the certificate so
granted shall not authorise the appellant to receive back more than so much
fees as would have been originally payable on the part or parts of such subject-
matter in respaect whereof the suit has been remanded.

14. Refund of iee on application for review of judgment. —"Vhere an ap-
plication for a roview of judgmea is presented on or after ths alnetisth day
from the dats of the daocree, the court, unless the delay was caused by the
applicant’s laches, may, in its discration, grant him a cortificate authorising
htm to receive hack from the Collector 30 much of the fee paid on the
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application as exceeds the fze which would have bzen payable had it been
presented before such day.

15. Refund where court reverses or modifies its former decision on ground
of mistake,—Where an application for review of judgment is admitted,
and where, on the rehearing the court reverses or modifies its former
decision on the ground of mistake in law or fact, the applicant shall be
entitled to a ceriificate from the court authorising him to receive back from
the Collector so much of the fee paid on the application as exceeds the fee
payable on any other application to such court under No. 1, clause (b) or
clause (d) of the Second Schedule to this Act, but nothing in the former
part of this section shall entitle the applicant to such certificate where the
reversal or modification is due, wholly or in part, to fresh evidence which
might have been produced at the original hearing.

16. Multifarious suits. —Where a suit embraces two or more distinct
subjects, the plaint or memorandum of appeal shall be chargeable with the
aggregate amount of the faes to waich the plaints or maraoranda of appeal

irﬁ qus embracing separately each of such subjects would be liable under
this Act.

Nothing ia the former part of this section shall bs deemed to affect the
power conferred by Order II-, Rule 6, of the First Schedale 1o the Code of
Civil Procedure, 1908 (5 of 1908).

17. Written examinations of complainants.—When the first or only exa-
mination of psrson who complains of the offence of wrongful confinement,
or of wrongiui restraint, or of any offence other than an offence for which
police officers may arrest without a warrant and who has not already presen-
ted a petition on which a fee has been levied under this Act, is reduced to
writing under the provisions of the Code of Criminal Procedure, 1898
[5 of 1898]1, the complainant shall pay a fee of one rupee and twenty-five
paise, unless the court thinks fit to remit such payament.

18. Exemntion of certaia dicumeats.—Nothing contained in this Act
shall render the following documents chargeable with any fee:—

(i) Power-of-attorney to institute or defend a suit when executed by a
member of any of the Armed Forces of the Union not in Civil
employment.

(ii) Written statements called for by the court aftes the first hearing of
a suit.

(iii) Prcbate of a will and letiers of administrauion, where the amount
or value of the property in respect of which the probate or letters
shall be granted does not exceed one thousand rupees.

(iv) Application or petitionto a Collector or other officer making a set-
tlement of land-revenue, or to a Board of Revenne, or a Commis-
sioner of Revenue, relating to matters connected with the assess-
ment of land, or tihe ascertainement of rights thereto or interests

1, Now the Code of Criminal Procedure, 1973.
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therein, if presented previous to the final confirmation of such
~ settlement.

\») Application relating toja supply for irrigation of water belonging
to Government.

(vi) Application for l:ave to extend cultivation, or to relinquish land,
when presented to an officer of land revenue by a person holding,

under direct engagement with Government, land of which ihe
revenue is settled, but not permanently.

(vii) Application for service of notice of relinquishment of land or of
enhancement of rent.

(viii) Written authority to an agent to distrain.

(ix) First application (other than a petition containing a crimijnal
charge or information) for the summons of a witness or other person
to attend either to give evidence or to produce a decument, or in
respect of the production or filing of an exhibit not bejng an affi-
davit made for the immediate purpose of being produced in court.

(x) Bail-bounds in criminal cases, recognizances to prosecute or give .
evidence, and recognizances for personal appearance or otherwise.

(xi) Petition , application, charge orginformation respecting any offence,
when presented, made or laid to or before a police officer.
B (xii) Petition by a prisoner, or other person in duress or under restraint
of any court or its officers.

(xiii) Complaint of a public seivant as defined in the Indian Penal
Code, 1860 (45 of 1860), a municipal officer, or an officer or servant
of Railway Coupany.

(xiv) Application for permission to cut timber in Government forests,
or otherwisa relating to such forests. -

(xv) Application for the payment of money due by Government to the
applicant.

(xvi) Petition of appeal against any municipal tax.,

(xvii) Applications for compensation under any law for the time being
in force relating to the acquisition of property for public purposes.

((xviii) Petitions under ihe Indian Chrisitian Marriage Act, 1872 (15 of
1872), sections 45and 48.
CHAPTER-1V

PROBATES, LETTERS OF ADMINSTRATION AND CERTIFI-
CATES OF ADMINSTRATION

19. Relief where too high a court fee has been paid.—Wiere any
person on applying for probate of a will or letters of administravion bas
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estimated the property of the deceased to be of greater value than the same bas
afterwards proved to be, and has consequently paid too high a courtfee
thereon, if within six months after the true value of the property has been
ascertained, such person,—

(a) producesthe probaie or letters to the Chief Controlling Revenue
Authority for the local area in which the probate or letters
has or have been granted ;

(b) delivers to such authority a particular inventory and va'uation of
the property of the deceased, verified by affidavit or affirmation;
and

(¢) if suchauthorityis satisfied that a greater fee was paid on the probate
or letters than the law required,

the said authority may—

(a) cancel the stamp on the probate or letters, if such stamp has nos
been already cancelled ;

(b) substitute another stamp for denoting the court-fee which should
have been paid thereon ; and

(c) make an allowance for the difference between them asin the
case of spoiled stamps, or repay the same inmoney, at his
discretion.

20. Relief where debts due from a deceased person have been paid out
of his estate.—Whenever it is proved to the satisfaction of the auihority
referred to in section 19 that an executor or administrator has paid debts due
from the deceased 1o such an amount as, being, deducted out of the amount
value of ths estate, reduces the same to a sum which, if it had been the whole
gross amount or value of the estate, would have occasioned a less court-fee
to be paid on the probate or letters of administration granted in respect of
such estate than has been actually paid thereon under this Act, such authority
may return the difference, provided the same be claimed within three years
after the date of such probate or letters.

But when, by reason of any legal proceeding , the debts due from the
deceased have not been ascertained and paid, or his effects have not been
recovered and make available, and in consequence thereof the executor or
administrator is prevented from claiming the return of such difference within
the said term of three years , rue said authority may allow such further time
for making the claim as may appear to be reasonable under the circumstances.

21. Relief in case of several grants.—(1) Whenever a grant of probate
or letters of administration has been ox is made in respect of the whole of the
property belonging to an estate, and the full fee chargeable under this Act has
been or is paid thereon, no fee shall be chargeable under the same Act when a
like grant is made in respect of the whole or any part of the same property
belonging to the same estate.

(2) Whenever such a grant has been or is made , respect of any property
forming part of an estate, the amount of fees then aciually paid under this Act
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shall be deducted when a like grant ismade in respect of property belonging.
to the same estate, identical with.or including the property to which the
- former grant relates. ' — ‘ :

‘ 22. Probates -decléred valid as to frust property though not covered by
- court-fees.—Th= probate of ‘the will, or the-letters-of .administration-of the .
effects of any person deceased heretofore or hereafter granted shall be:deemed;

valid and available by his executors or administavors for recovering; transferring .~

or assigning any movable or-immovable property whereof:or. whereto - the:
"deceased was possessed or entitled, either wholly or partially-as.atrusteenot<
‘withstanding the amount or value of such property is not included in the -
amount or-value of the estate:in respect.of which . a court-fee was paid on
such probate or letters of administration.. :

23. Provision for case where too low a court-fee has been paid on probates
etc.—Where any person. on applying for probate, or letters of administra-
tion has estimated the estate.ofithe deceased to be of less value than the same:
has afterward proved to be, and hasin consequence paid too low. a. court-fee
thereon, the Chief Controlling Revenue Authority for the local area in which.
the probate.or letters has or-have been granted may, on the value of the estate.
‘ofthe deceased being verified by affidavit or affirmation, cause the probate. or,
letters of administration to. be. duly stamped on payment of the full court-fee.
"which ought to-have been originally paid thereonin respect of such, value and
the further penalty, if the probate or letters is or are produced within ong.year.
from the date of the grant, of five times, or if it or they is or are.produced after.
one year from such date, of twenty times, such proper court-fee, withous. any
deduction of the court-fee originally paid on such probate or letters:

Provided - that, if the application, be made within six-months after
ascertainment of the true value of the estate-and the discovery:thattoo low-a: .
~ court-fee was at first paid onthe probate or letters; and if the'said  authority s
 satisfied that such fee was paid in consequence of a-mistake or of-its not
being known at time that some particular part of the estate belonged ' to the
deceased, and without-any intention of fraud or to delay the payment-of the
proper-court-fee; the.said authority may remit the:said penalty, and.cause
the probate or letters to be duly stamped on payment only of the sum wanting.
to make up the fee which should have been at first paid thereon.

24, Administrator to give. proper security before letters stamped. undex:
Section, 23,—In. case -of letters of -administrasion on .which, too low..a court-
_fee has been-paid at first, the said; authority shall not cause.the same to be.
duly stamped in the manner referred to in 5.23 until the Administrator has
~ given such security to the court by which the letters of administration  have
- been granted as ought by law to have been given on the granting thereof in .
case the full value of the estate of the deceased had been thenascertained: -

25. . Executions, etc., not paying full court-fee on probates etc:, within:

' six months after discovery of under-payment.—Where. too low: a- court-fee:
has been paid on any probate or letters of administration in-consequence-of:
-any mistake, or of its not being known at the time that some particular part:

. of the estate belonged to the deceased, if any executor oradministrator-acting: .
under such probate or letters does not, within six months-after the discovery-
of the.mistake or of any effects not known at the time to have belonged to the
deceased, apply:to the said authority and pay what is wanting to, make up the. -
court-fee which ougltt to have been paid ‘at first on such probate or letters, he:
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shall forfeit t_he" sum of one thousand rupees and also a fuither sum at the
rate of ten rupees per cent, on the amount of the sum wanting to make up the
proper court-fee. : : .

;- 26. Notice of applications for probate or letters of administration” to be
given to Revenue Authorities and procedure thereon.—(1) Where an .applica~
tion for probate or -letters of ‘administration is made to any - court
other than the High Court, the courtshal! cause notice of the application to be
given to the Collector. ‘ i

* (2) Where such anapplication as aforesaid ismade to_ the High - Court,
that court shall cause notice of the application to be given to the Chief
Controlling Revenue Authority. - . ’
: (3) The Collector within the local limits of whose revenue jurisdiction
the property of the deceased or any pait thereof, is, may at any time inspect or
cause to be inspected, and take or cause to be taken copies of, the recoid of.
any case in which application for probate or lstieis of administration has been
made ;and if, on such inspection or otherwise, he is of opinion that the
petitioner has under-estimatzd the value of the property of the deceased, the -
. Collector may, if he thinks fit, require the attendance of the petitioner (either
- in person or by agent) and take evidence and inquire into the matter in such
manner as he may think fit, and, if he is still of opinion that the value of the
property has been under-estimated, may require the petitioner to amend the

valuation. :

.- (4) If the petitioner does not amend the valuation to the satisfaction of
the Collector, the Collector may move the court before which the application
for. probate or letters of administration was made, to hold an inquiry into the

true value of the property :

: Provided that no such motion shall be made after the expiration of six
months from the date of the exhibition of the inventory required by section
317 of the Indian Succession Act, 1925 (39 of 1925).

_ (5) The court, when so moved as aforesaid, shall hold, or cause to be -
held, an inquiry accordingly and shall record a finding as to the true value, as
near as may be, at which the property of the deceased should have been estis
mated and the Collector shall be deemed to be a party to the inquiry.

" (6) For the purposes of any inquiry under sub-seciion (5); the court or
any person authorised bythe court to hold the inquiry may examine the
petitioner for probate or letters of administration on oath (whether in person

or by commission), and may take such further evidence as may be produced -
- to.prove the true value of the property and such. person shall return to the
“court the evidence taken by him and report the result of the inquiry and
such report and the evidence so taken shall be evidence in the procegding,
and the court may record a finding in accordance with the report, unless it

is satisfied that it is erroncous. .

. (7) The finding of the court recorded under sub-section (5) shall be
final, but shall not bar the entertainment and disposal by the Chief Controll-
ling Revenue Authority of any application under section 23. .
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(8) The State Government may méke rules for the guidance of
.Collectors in the exercise of the powers conferred by sub-secilon (&) R

27.  Payment of court-fee in respect of probates and letters of Adminis-'
tration.—(1) No order entitling the petitioner to the grant of probate or
letters of administration shall be made upon an application for such grant
until the petitioner has filed in the court a valuation of the property in the
form set forth in the Third Schedule, and the court is satisfied that the -fee
mentioned in No. 9 of the Frst Schedule has been paid on such valuation.

-+ (2) The grant of prbbate ot letters of administration shall not be delayed
~ by reason.of any motion made by the Collector under sub-section (4) of

~ section 26.

28. - Recovery of penalties etc.—(1) Any excess fee found to be payable
~on an inquiry held under sub-section (6) of section 26 and any penalty or
forfeiture under seciion 25 may; on the certificate of the Chief Controlling
Revenue, be recovered from the executor or administrator as if it were an
- _artear of land revenue by any Collector. ‘ - ’
T (2) The Chief Controlling’ Revenue Authority may remit the whole or
any part of any such penalty or forfeiture as aforesaid, or any part of any
penaliy under section 23 or of any court-fee under section 23 in excess of the
© full court-fee which ought to have been paid. - :

29. Sections 6 and 37 not to apply to prodates or letters of adminis-

 tration.—Nothingin section 6 or section 37 shallapply to probates or lettersof

. administration. » - L
CHAPTER-V

PROCESS FEES

30. Rules as to costs of proceSSes. (1) The High Court shall, as-soon
~ as may be, make rules as to the following matters, namely:— -~ .

(@) the fees chargeable for serving and executing processes issued by such
court in its appellate jurisdiction, and by the other. civil courts
established within the loca! limits of such jurisdiction;

(b) the fees chargsable for serving and executing processes issued. by
the criminal courts. established within such limits in the case of
offences other than offences for which police officers may arrest
without a warrart; and . RN

(¢) the temuneration of the peons and all other persons employed:
leave of a courtin the service or execution of processes.

(2) The High Court may from’time to time alter or add to the rules
made under sub-section (1). ) : S L

(3) All rules made under sub-section (1) and all alterations and additions

" made under sub-seciion (2) shall, after being confirmed by the State Govern-

ment, be published in the Oficial Gazette, and shall thereupon have the forge
of law. ’ ' : .
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_ - (4 Until any rules are-made and published under this section, the fees
~ leviable immediately before the commencement of this Act for serving and
executing processes: shall continue to be levied, and shall be deemed to be

fees-devigble under-this: Act. . ; :

, .31.iExemption; for certain processes.—(1) Notwithstanding anything
contained in section 30 or in the rules made thereunder, no fees. shall be
charged for-serving. and executing processes on. behalf of—

'. @ .»the-;proéecutioniin'any criminal proceedings taken on information
-presented . or complaint made by a public officer acting in his
official capacity ; and - )

(b) a liquidator or an arbitrator appointed under the provisions of * the
- ‘Himachal Pradesh Co-operative Societies Act, 1956 (13 of 1956)].

determine what persons shall be-deemed to be public officers for the purpose
of sub-section (1). S ’ - i PO

v .32, Tables ‘of-'~prace55‘ifeés.=~A table in the English -and vernacular lan-
‘gaages, showing the fees chargeable for setving and executing processes shall
“be exposed to view in a conspicuous part of each Court. g

33. Number of peons in District and Subordinate Courts.—(1) -Subject
to'such: rules as:may be made by the High .Court and approved by the State
‘Government every District Judge:and -every Magistrate of a District shall .
fix, and may, from time to time, alter the number of peons necessary to be
employed for the service and execution of processes issued out of his Court
and each of the courts subordinate thereto. S ’

(2 For the purposes of thi'»ssecti"on,;every court of Small Causes esta-

blished under section 5 of the Provincial Small Cause Courts Act, 1887,

(9-é>f: 1887).shall - be deemed to be subordinate to the Court of the District

Judge. - o . , :
CHAPTER-VI

OF THE MODE OF LEVYING. FEES

‘ 34. Collection of fees by stamps.—All fees referred to in section 3 or =
- “chargeable-under this-Act shall’be collected by stamps : - '

~Provided that if the presiding Judge or:the-Head of the Office as the case
may be or in'the case otpthc High Court, any Judge of such- court, may if he
is satisfied that court-fees stamps are not. available with the Stamp Vendor on
the-date of filing-of the document to be stamped, order that the court-fees be -
collected in cashin dny Government treasury and the receipt or challan there- .
for shall be duly given by the officer-in-charge thereof; and any such receipt
. “or-challanimay be used for the purposes of this Act and the rules thereunder,
agif the receipt or challan were a stamp duly issued under this-Act by the State

Government for the amount paid.

ii%SS.ii*Smmps;:toube’impi‘essed or -adhesive.—The stamp's;‘ used to denote
“gny fees chargeable under this Act shall be impressed, or .adhesive, or partly

" 1. The Himachal Pradesh Co-operative Societies Act, 1968 (3 of 1969).
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impressed-and partly adhesive; as the State Government may, by notification ‘

- in the Official Gazette, from time to time, direct.

36. Rules for supply, number, renewal and keeping accounts of/stampé.—
(1) The State Government may, from time to time, make rules for regula-
ting— s : ' .

(@) the supply of stamps to be used .under this Act ; '
~ (b) the humber of stamps to be used for denoting any fee chargeable
: "~ under this -Act ; - ‘

(c) therenewal of damaged or spoiled stamps ;and- . .

(d) the keeping accounts of all stamp used under this Act :

Provided that, in the case of stamps used under section 3in the High Court,
such rules shall be made with the concurrerice.of the Chief Justice of such
court. A ' co o

' (2) All rules made under sub-section (1) shall be published in the
Official Gazette, and shall thereupon have the force of law. ‘

37. Staniping documents inadvertently recsived.—No - document which
ought to bear a stamp under this Act shali be of any validity, unless and

~ until it is properly stampted, but if any such document is through mistake or

r

inadvertence received, filed or used in any court or office, without being
properly stamped, the presiding Judge or the head of the office, as the case
‘may be, or in the case of the High Court, any Judge of such court, may, if
he thinks fit, order thatsuch document be : stamped-as he may direct ; and,
on such document being stamped accordingly, the same and every proceeding
relative thereto shall be as-valid as if ithad ‘been properly stamped in the
first instance. - ’ ,

38. Amended document.—Where any such document is amended in order
merely to correct a mistake and to make it conform to the orginal intention of
the parties, it shall not be necessary to impose a fresh stamp.

39. Cancellation of stamp.—(1) No document requiring a stamp under
this Act shall be filed or acted upon in any proceeding in any court or office
until the stamp has been cancelled.

(2) Such office as the court or the head of the office may from time to
time ‘appoint shall, on receiving any such document, forthwith effect such
cancellation by punching out the figure-head so as to leavé the amount
designated on the stamp untouched, and the part removed by punching shall

‘be burnt or otherwise destroyed. ‘

_ CHApgTR-VII
'MISCELLANEOUS
40. Adjnission in criminal cases of documents for which proper fee has

not been paid. ~Whenever the filing or exhibition in a criminal court of a
document in respect of which the proper fee has not ‘been paid is,in the

. opinion of the presiding Judge, necessary to prevent failure of justice, nothing

contained in section 4 or section 6 shall be deemed to prohibit such filing -
or exhibition. e
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41 Sale of stamps. ——{ (1) The State Government may from time to time -
make rules! for regulating thz sale of stamps to be used under this Act, the
persons by waom alons such >als is to be conducmd and the duties and ,
remuns,ratxoa of such persons. .

‘) All such rules shall b3 pablso ri in the O"ﬁ"'al Gagzette, and shall
thereupon have the force of law

(3) Any person appointed to sell.stamps who dxcobeys any rule made
‘under this section, and any person not so appointed who szlls or offers for
sale any stamp, shall be punished with imprisonment for a term which
may extend to six months, or with fine which may extend to five
hundred rupees, or w1th both .

42. Power to reduce or remit fees. —-The State Government may, from
time to time by notification in the Official Gazette, reduce or remit, in the
whole ot any part of 2[the State of Himachal Pradesh], all or any
of the fe2s mentioned in the First and Second Schedulesto this Act annexed
and may 1n like manner cancel or vary such order

43, Savmg offees to certain officers of the High Court.—Nothing in
Chapters II and VI of this Act shall apply to the fees which any officer of
the High Court is allowed to receive in addition to a fixed salary.

44. Repeal and savings.——The Court-fzes Act, 1870 (7 of-1870) as extended,

.to the Union territory of Himachal Pradesh by the notification of the

Government of India in the Ministry of Home Affairs No, GSR-517/(F4/

4/63- UTL 65), dated 18th March, 1964 and the. Court-fees. Act, 1870

. (7 of 1870) as in force in the territories transferred to that Union terrltory

under section 5 of the Punjab Re-organisation Act, 1966 (31 of 1966) are
hereby repealed:

Provided that such repeal shall not affect—

~ (a) the, previous operation of the said Acts or any thing duly done
or suffered thereunder ; or

(b) any right, privilzge, obhgatlon or habllzty acquired, accrued or
incurred under the said Acts ; or

- (¢) any penalty, forfeiture or. punishment, incurred in respect of

any offence committed against the said Acts; or «

(d) any investigation, I=gal proceeding or remedy in respect of any
such right, privilege, obligation, liability, forfeiture or punish-
ment- as aforesaid, ! '

and anysuch nv=st1gmon lcgal procr*edmg or remedy may be 1nct1tuted
continued or enforced and any such penalty, forfeiture or pumshment
may be imposed as if the said Acts had not been repealed.

45. Levy of fees in cert2in suits etc. instituted before the commencement
of this Act.—(1) Notwithstanding any thing contained in the Acts
repsaled under section 44, feesshall be levied in suits cr other proceedings
instituted on or after the 1st day of May, 1967 and pending immediately :
before the commencement of this Act in the High Court by virtue, and
in the cxercise of its ord nary original civil jurisdiction as if this. Act had -

1. Rules framed vide Not. No. 17-3/67-Rev-1, dated the 29th Maz ech, 1974 (Appended)
2. Subs, for ¢‘the Umon Terntory of Himachal Pradesh’’ vide AO, 1
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been in force on the respective dates on- which any such proceedings were
Instituted. B o ' ' ‘

(2) Any fees levied in respect of suits or other proceedings instituted
before the High Court by virtue, and in the exercise, of its ordinary original
civil jurisdiction on or after the Ist day of May, 1967 and disposed
of before the commencement of this Act shall be deemed to have been
levied in accordance with law. : IR

B e Y
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THE FIRST SCHEDULE :
(See séction  3)

Ad. valoremw Fe.es

- Numbcr ‘v ,‘ —— | — .. — Pmpe;: e
1 EER R 2 : , 3

1. Plaint, written state- Whentheamountorvalue  Fifty paise
ment, pleading a of thesubject matterin T
~set-off or coun- dispute does not exceed
ter claim or memor- five rupees.
andum of appeal(not ‘

~ otherwise provided : : .
forin this Act) or of o .
cross-objection pre-

- gented to any Civil or Whnnsuchamount orvalue Fifty paise
Revenue Court except exceeds five rupees, for :
those mentionedin  .every five rupees or
section 3. part thereof,in excess of -

. five rupees, upto one
hundred rupees. -

When such amount or - Onerupee
value exceeds one hundred '
rupees, but does notexceed
. five hundred rupees, for
€very ten rupecs, or part
.thereof, in excess of one .
hundred rupees, upto five
hundred rupees.

~ When such amount or value One rupee fifty paise
exceeds five hundred
rupees, forevery ten rupees
, or partthereof, upto one
: o thousand rupees.

When such amount or value Twelve rupees twenty
exceeds one thousand rup- paise. :
ees, for every- one hundred
rupees ‘or part thereof, in
excess of one thousand ,
rupees, upto fivethousand
rupees.
When such amount or value Twenty-four rupees’
exceeds five thousand rupees, ~ forty paise.
for every two hundred o
and fifty rupees, or
part thereof. in excess of
five thousand rupees, up-
. to five thousand rupees.
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2. Plaint in a suit for
possession under the
Specific Relief Act,
1963 (47 of 1963)
section 6.

3. Appiication for review

of judgement, if pre-
sented on or after
the ninetieth day
fromthe date of the
decree,

4. Application for review

of judgment, if
presented before the
ninetieth day from
the date of the
decree.

Wheasuchamount or value
exceeds tenthousand rupces,
forevery five hundred rupres,
or partthereof, in excess of
ten thousand rupees, upto

twenty thousand rupees.

Thirty-six

rupees
fifty paise.

When such amount or value
exceeds twenty thousand
rupees, forevery one thou-
sand rupecs,or part thereof,
inexcess of twenty thou-
sand rupecs, upto thirty
thousand rupezes.

Forty-eight

. chi rupees
cighty paise.

When such amount or value Forty-eight rupees
exceed thirty thousand eighty paige.
rupees for everytwo thou-

sand rupees, or part thereof,

inexess of thirty thousand

rupees, upto fiftythousand

rupees.

Whensuch amount or valus
exceeds fifty thousand Rs.
for every five thousand
rupees, or part thereof in
excess of fifty thousand
rupees.

Forty-cight rupces
cighty paise.

A fec of one-half the
amount prescribed in
the foregaing scale.

Thefeeleviable on the
plaint or memorandum
of appeal.

One halfofthe fee levia-
ble on the plaint or
memorandnm of appzal.
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1 2 3

5. Copy ortranslation of Whensuchjudgment or  One rupee twenty-five
judgment or order orderis passed by any paise.
not being, orhaving  Civil Court other thanthe
the force of a decree. High Court or by the
presiding officer of any
Revenue Court or office,
or by any other Judicial
or Executive Authority.

Whensuch judgment or Two rupees sixty-five

order is passed by the paisa.
High Court.
6. Copyofadecrecor Whensuchdscreeororder  Two rupzes sixty-five
order having the is made by any Civil Court  paise.

force of adecree. other than the High Court
by any Revenue Court.

Whensuch decree or order Five rupees twenty-five
is made by the High paise.
Court. '

7. Copyof any decu-  (q) Whenthestamp duty The amount of the
ment to stamp duty chargeablc onthe original duty chargeable on

under the Indian exceeds seventy-five paise. the original.
Stamp Act, 1899
(2 0f1899).

When left by any  (b) Inanyothercase One rupee

partytoasuitor
proceeding in place
of the original with-
drawn, providedsuch
copy is not subject to
any duty under the
Indian Stamp Act,
1899 (2 of 1899).

8. Copy of any reve- For every three hundred Sixty-five paise.
nue or judicial and sixty words or frac-
proceeding or tion of th.ee hundred and
order not other- sixty words.

wise provided for
by this Act, or

copy to any
account, statement,
report or the like,
taken out of any
Civil or Crimi-
nal or Revenue
Court or Office,
or from the office
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1 2 3

of any Chief Officer
charged with the
executive adminis-
tration of a Divi-
sion.

9. Probate ofa will When the amount or Two and one-half
or letters of ad- value of the property in per ¢centum on such
ministration with respect is which the amount or vaiue.
or without Will grant of probate or
anneXed. letters is made exceeds

one thousand rupees,
but does not exceed
ten thousand rupees.

When such amount or  Three and one-quarter
value exceedsten thousand per centum on such
rupees but does not ex- amount or value.
ceed fifty thousand rup-es. .

When such amount or Four per centum on
value exceeds fifty thou-  such amountor value
sand rupees:

Provided that when after
the grant of a certificate
under Part-X of the
Indian Succession Act,
1925 (39 of 1925) or
under the Regulation of
the Bombay Code No. 8
of 1827 in rsspect of any
property included in an
estate, a grant of probate
or letters of administra-
tion is made in respect
of the same estate, the
fee payable in respect
of the latter grant shall
be reduced by the amount
ofthe fee paid in respect
of the former grant.

10. Certificate under  1ln any case Two and one-half
Part-X of the per centum on the
Indian Succession amount or value of
Act, 1925 (39 of any debt or security
1925). specified in the certi-

ficate under Section

374 of the Act, and

four per centum
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1 2 ' 3

on the amount or
value of any debt or
security to which the
cortificate is extended
uinder Section 376
of the Act.

Note.—(1} The amount
of a debt in its
amount  including
interest, on the day

on which the inclusion

of the debt in the
certificate is applied
for, so far as such
amount can be ascer-
tained.

(2) Whether or not N
any power with respect
10 a security specified
na certificate has been
conferred under the Act,
and,where sucha powe
has been so conferred.
whether the = powey
is for the receiving o
interest or dividend
on, or for the negotia-
tion or transfer of the
security, or for both
purposes, the vaiue
of tie security is its
matket value on the
day on which the
inclusion of the sec-
urity in the certificate
is applied for, so
far "as such value can

be ascertained.

11. Application to When the amount or  Two 1upess sixty-five
the High Court wvalue of the subject  paise.

for the exercise of matter in dispuie

its jurisdiction does not  exceor

under paragraph twenty-five rupees.

35 of the Himachal

Pradesh, (Courts) When such amount or The fee leviable on
Order, 1948 or to ! value exceeds twenty- memorandum of
the Court of the five rupees. appeal.

Financial Com-
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missioner, Hima-
chal Pradesh, for
the exercise of its
revisonal juris-
diction under [sec-
tion 65 of the Hima-
chal Pradesh

Tenancy and  Land
Reforms Act, 1972
(8 of 1974)].

TABLE OF RATES OF 4D VALOREM FEES LABJABLE ON THE
INSTITUTION OF SUITS

When the amount of value
of the subject-matter exceeds

But does not exceed

Proper fee

1 2 3
Rs. Rs.
_ 05 0.50

5 10 1.00
10 ) 1.50
15 20 2.00
20 25 2.50
25 30 3.00
30 33 3.50
35 0 4.00
40 A5 4.50
45 50 5.00
50 55 5.50
55 60 6.00
60 65 6.50
65 70 7.00
70 75 7.50
75 30 8.00
30 85 8.50
85 90 9.00
90 95 9.50
95 100 10.00

100 110 11.00
110 120 12.00
120 130 13.060
130 140 14.00
140 150 15.00
150 160 16.00
160 170 17.00
170 180 18.00
180 190 19.00

1. Subs. by section 126 (c) of the H.P. Act No. 8 of 1974 for “‘section 118 of the
H.P. Abolition of By Landed Estates and Land Reforms Act, 1953 (15 of 1954).
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1

190

200
210
220
230
240
250
260
270
280
290
300
310
320
330
340
350
360
370
380
390
400
410
420
430
440
450
460
470
480
490
500
510
520
530
540
550
560
570
580
590
600
610 -
620
630
640
650
660
670
630
690
700

210
220
230
240
250
260
270
280
290
300
310
320
330
340
350
360
370
380
390
400
410
420
430
440
450
460
470
480
490
500
510
520
530
540
550
560
£ 570
580
+590
£ 600
610
620
630
640
650
660
670
680
2690
700
5710

3
20.00
21.00
22.00
23.00
24.00
25.00
26.00
27.00
3.00
29.00
30.00
31.00
32.00
33.00
34.00
35.00
36.00
37.00
38.00
39.00
40.00
41.00
42.00
43.00
44,00
45.00
46.00
47.00
48.00
49.00
50.00
76.50
78.00
79.50
81.00
82.50
84.00
85.50
87.00
88.50
90.00
91.50
93.00
94.50
96.00
#97.50
99.00
100.50
102.60

1103.50
1105.00
106.50
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710
720
730
740
750
760
770
780
790
800
810
820
830
840
850
860
870
880
890
900
910
920
930
940
950
960
970
980
990

1,100
1,200
1,300
1,400
1,500
1,600
1,700
1,800
1,900
2,000
2,100
2,200
2,300
2,400
2,500
2,600
/ 2,700
2,300
2,900
3,000
3,100
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1 2 3
3,200 3,300 430.60
3,300 3,400 442,80
3,400 3,500 455,00
3,500 3,600 467.20
3,600 3,700 479.40
3,700 3,800 491.60
3,800 3,900 503.80
3,970 4,000 516.C0
4,000 4,100 528.20
4,100 4,200 540.40
4,200 4,300 552.60
4,300 4,400 564.80
4,400 4,500 577.00
4,500 4,600 589.20
4,600 4,700 601.40
4,700 4,800 613.60
4,800 4,900 625.80
4,900 5,000 638.00
5,000 5,250 662.40
5,250 5,500 686.80
5,500 5,750 711.20
5,750 6,000 735.60
6,000 6,250 760.00
6,250 6,500 784.40
6,500 6,750 808.80
6,750 7,000 833.20
7,000 7,250 857.60
7,250 7,500 882.00
7,500 7,750 906.40
7,750 8,000 930.80
8,000 8,250 955.20
8,250 8,500 979.69
8,500 8,750 1,004.00
8,750 9,000 1,028.40
9,000 9,250 1,052.80
9,250 9,500 1,077.20
9,500 9,750 1,101.60
9,750 10,000 1,126 00

10,000 10,500 1,162.50
10,500 11,000 1,199.00
11,000 11,500 1,235.00
11,500 12,000 1,272.00
12,000 12,500 1,308.50
12,500 13,000 1,345.00
13,000 13,500 1,381.50
13,500 14,000 1,418.00
14,000 14,500 1,454.50
14,500 15,000 1,491.00
15,000 15,500 1,527.50
15,500 16,000 1,564.00

1,600.50

16,000

16,500
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2 3
17,000 1,637.00
17.500 1,673.50
18,000 1,710.00
18,500 1,746.50
19,000 1,783.00
19,500 1,819.50
20,000 1,856.00
21,000 1,904.80
22,000 1,953.60
23,000 2,002.40
24,000 2,051.20
25,000 2,100.00
26,000 2,148.80
27,000 2,197.60
28,000 2,246.40
29,000 2,295.20
30,000 2,344.00
32,000 2,392.80
34,000 - 2,441.60
36,000 2,490.40
38,000 2,539.20
40,000 2,588.00
42,000 2,636.80
44,000 2,685.60
46,000 2,734.40
48,000 2,783.20
50,000 2,832.00
55,000 2,880.80
60,600 2,929.60
65,000 2,978.40
70,000 ©3,027.20
75,000 3,076.00
80,000 3,124.80
85,000 3,173.60
90,600 3,222.40
95,000 3,271.20
1,00,000 3,320.00
1,05,000 3,368.80
1,10,000 3,417.60
1,15,000 3,466.40
1,20,000 3,515.20
1,25,000 3,564.00
1,30,000 3,612.80
1,35,000 3,661.60
1,40,0060 3,710.40
1,45,000 3,759.20
1,50,000 3,808.00
1,55,000 3,856.80
1,60,000 3,905.60
1,65,500 3,954.40
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1 2 3
- 1,65,000 1,70,600 4,003.20
1,70,000 1,75,000 ‘ 4,052.00
1,75,600 1,80,060 : 4,100.80
1,80,600 1,85,000 4,149.60
1,85,000 1,90,000 4.198.40
1,90,0G0 1,95,60C 4,247.20
1,95,000 2,060,060 4,296.00
2,00,000 2,05,0600 :4,344.80
2,05,000 2,10,6C0 '4,393.60
2,10,600 2,15,660 4,442,40
2,15,060 2,20,000 .4,449.20
2,20,600 2,25,000 4,540.00 -
225,000 2,30,000 4,588.80
2,30,000 2,35,000 4,637.60
- 2,35,000 2,40,060 : 4,686.40
. 2,40,000 2,45,00C 4,735.20
2,45,000 2,50,000 4,784.00
2,50,000 2,55,000 .. 4,832.80
2,55,000 2,60,600 4,881.60
2,60,000 2,65,000 . 4,930.40
2,65,000 2,70,000 4,979.20
2,70,000 2,75,000 5,028.00
2,75,000 2,80,000 5,076.80
2,80,000 2,85,000 . 5,125.60
2,85,000 2,90,000 5,174.40
2,90,000 2,95,000 - 5,223.20
2,95,000 3,00,000 5,272.00
3,00,000 3,05, 000 . 5,320.80
3,05,000 3,10,000 - 5369.60
3,10,000 3,15,000 - 5,418.40
3,15,000 3,20,000 15,467.20
3,20,000 3,25,000 5 516.00
3,25,000 3,30 000 1 5,564.80
3,30,000 3,35,000 5, 613.60
3,35,000 3,40, 000 5,662,40
3,40,000 3,45,000 ;"5,71 1.20
3,45,000 3,50,000 ' - 5,760.00
3,50,00C 3,55,000 5,808.80
3,55,000 3,60,000 5,857.60
3,60,600 3,65,000 5,906.40
3,65,000 3,70,0C0 5,955.20
3,70,000 3,75,000 16,004.00
3,75,000 3,80 000 ‘
3,80,000 3,85,000 (6,052.80
3,85,000 [3,90,0600 6,150.40
3,90,000 3, 95 0C0 6,199.20
3,95,000 '4,00,000 6,248.00

And when the amount or value of the subject-matter exceeds rupees
4,00,000 (four lacs) the proper fee leviable shall be Rs. 6,248 (six thousand two
hundred and forty-cight) plus forty-eight rupees eigaty paise for each five
thousand rupees or part thereof, in excess of rupees 4,00,000 (four lacs).
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THE SECOND SCHEDULE

{See section 3)
Fixrp Freps

—

Number —_ A Proper fee
1 2 3

1. Application or (@) When presented to 7
petition. any Officer of the Customs
or Excise Department or
to any Magistrate by any
person having dealings with
the Government and when |
the subject-matter or such |

application relates exclu-

“ sively to those dealings;
B

or when presented to any
Officer of Land Revenue by |
any person holding tem- |
porarily settled land under
direct engagement  Wwith
Government, and when
the subject-matter of the
application or petitionre- |
lates exclusively to such |
engagement ;

or when presented to any - |
Municipal Commissioner
under any Act for the time
being in force for the con-
servancy or improvement
of any place, if the appli- .
cation or petition relates > Forty paise.
solely to such conservancy
or improvement;

or when presented to any
Civil Court other than |
principal Civil Court of |
original jurisdiction, or to |
any Court of Small Causes
established under section 5
of the Provincial Small
Cause Courts Act,
1887 (9 of 1887), or toa
Collector or other Officer
of Revenue in relation to |
any suit or case in which |
the amount or value of the
subject-matter is less than
fiftv rupees;
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2

or Wwhen presented to any
Civil, Criminal or Revenue
Court, or to any Board or
Executive Officer for the
purpose of obtaininga copy
or translation of any judge-
ment, decree, or order passed
by such Court, Board or
Officer, or of any other
document on record in
such Court or Office.

() When containing a
complaint or charge of any
offence other than an offence
for which police officers
may under the Code of
Criminal Procedure, 1898
(5 of 1898 arrest without
warrant, and presented to
any Criminal Court;

or when presented to a Civil,

Criminalor Revenue Court,
or to Collector, or any
Revenue Officer having juris-
diction equal or subordi-
nate to a Collector, or to
anv Magistrate in his exe-
cutive capacity, and not
otherwise provided for by
this Act;

or to deposit in Court reve-
nue or rent; or for deter-
mination by a Court of the
amount of compensation to
be paid by a landlord to
his tenant.

(c) When presented to a
Chief Controlling Revenue
or Executive Authority, or
toa Commissioner of Reve-
nue or Circuit, or to any
Chief Officer charged with
the Executive Administration
of a Division and not other-
wise provided for by this
Act.

————

One rupee twenty
| paise.

1. Now the Code of Criminal Procedure, 1973,
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1 2 3
(d) When presented to the
High Court—
(i) under the Companies Rupees two hund-
Act, 1956 (1 of 1956) red and sixty.
for  winding up a
company;
(ii) under the same Act Thirteen rupecs,
for taking some other judi-
cial action;
" (iii) under Article 226 of Fifty rupees.
Constitution of India other
than petitions for habeas
corpus and petitions arising
out of criminal proceedings;
(iv) in all other cases. Two rupees sixty-
five paise.
Abpplication When the court grants the  Onerupeeinadd ition
to any Civil applicationand isof opinion  to any fee levied on
Court that that the transmissionof such  the application
records may records involves the use of under—
be called the post. clause (),

for from an-
other Court.

Application
for leave to
sue  as
pauper.

a

Application

(¢) When presented to a
for leave to

District €ourt,

appeal as

pauper. (b) When presented to a
Commisisoner or the
High Court.

Plaint or ..

memorandum

of appeal in

a suit to

establish or

disprove a

right of

occupancy.

clause (5), or clause
(d) of article 1 of this
Schedule.

One rupee twenty-five
paise.

Ope iupee twenty-
five paise.

Two rupees sixty-five
paise.

One rupee twenty-
five paise.
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1 . 2.

3

Bail-bond or
other instru-
ment of obli-
gation given
in pursuance
of an ordex
made by a
Court or
Magistrate

under any

- section  of

the Code of
Criminal Pro-
cedure, 1898
(5 of 1898),
o1 the Code
of Civil Pro-
cedure, 1908
(5 of 1908)
argd not other-
wise pro-
vided for by
this Act.

Undertaking
under section
49 of the
Indian Divorce
Act, 1869 (4of
1868).

Mukhtarnama When presented for the
or Wakalat- conduct of any one
nama, case,—

(a) to any Civil or Crimi-
nal Court other than
the High Court, or to
any  Collector or
Magistrate, or other
Executive Officer
except such as are men-
tioned in clauses (p)
and (c)ofthis Number ;

(») to a Commissioner of
Revenue, Circuit or
Customs or to any
officer charged with
the Executive adminis-
tration of a Division,

Sixty-five paise

One rupee twenty-five

paise.

One rupee twenty-five
paise.

One rupee twenty-five

paise.

- 1.

Now the Code of Criminal Procedure, 1973.
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10.
11.

12.

Memorandum (a)

of  appeal,
when  the
appeal is not
from a decree
or an order
having the
force of a
decree, an
is presented.

Caveat

Petition in a
suit under
the Converts
Marriage
Dissolution
Act, 1866 (21
of 1866).

Every petition

or application
Or memoran-
dum or ap-
peal  under
the  Special
Marriage Act,
1954 (43 of
1954) “or the
Hindu ¢ Mar-
riage  Act,
1955 (25 of
1955). -

not being the Chief
Revenue o1 Executive
Authority;

to the High Court, Two rupees
Board of Revenue, or paise.
other Chief Control-

ling Revenue or Execu-

tive Authority.

sixty-five

to any Civil Court One rupee
other than High Court  paise.

or to any Revenue

Court or Executive

Officer other than the

High Court or Chief

Controlling Revenue

or Executive Authority;

twenty-five

to the High Court or Five rupees twenty-five

Chief Controlling Ex-  paise.

ecutive cr  Revenue

Authority.
Six rupees fifty paise.
Six rupees fifty-paise

Nineteen rupees

fifty
paise.
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13, Plaint or
memorandum
of appeal in
each of the
following suits:
(i) to alter or

set aside a
summary
decision or
order of any
of the Civil
Courts not
established !
by Letters
Patent or of
any Revenue i
Court;

(ii) to alter or can-
celany entry in
a register of the |
names of the
proprietors of
revenue paying
estates; Nineteen rupees fifty piase

(iii) to obtaina de- |
claratory decree %
where no conse-

quential relief is
prayed;

(iv) to set aside an
award;

(») to set aside an
adoption;

(vi) every other |
suit where it is |
not possible to
estimate at a
money  value |
the subject i
matter in dis- |
pute and |
which is not i
otherwise pro- |
vided for by |
this Act. J

S

14, Application . Thirteen rupees
" under section
20 of the
Indian Arbi-
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1 EE R R 3
tration. Act,
1940 (10 of
1940). | 4
15. Agreement in . a " Thirteen rupees.

writing stating
a question for
the opinion of
the Court under

" the Code of
Civil Procedure,
1908 (5 of 1908). -

16. Every petition ' oxs Thirty-nine rupees.
" under the Indian : :
Divorce  Act,
1899 (4 of 1899)
“except petitions
under section
44 of the same
Act, and every -
memorandum of e
appeal  under
section 55 of
the same Act. j

17. Plaint or memo- v - « Thirty-nine rupees.
" randum of appeal , .

under the Parsi

Marriage and-

Divorce = Act,

1936 (3 of 1936).

18, Plaint or memo- - .. Nineteen rupees fifty paise.
randum of appeal ;
ina suit by a
reversioner under
the Himachal
Pradesh Custo-
mary Law for
declaration in
respect  of  an
alienation of
ancestral land.

-19.  Application or .. Thirteen rupees.
memorandum of . ‘
appeal for relief
under the [East °
Punjab  Urban
- Rent Restriction

— ¢ e € S L e o i e

1, Now the Himachal Pradesh Urban Rent Control Act 1987 (25 of 1987)
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. .- 1 : 2 3
Act, 1949 (3 of o

1949) as in force ’ -7

‘in Himachal

Pradesh.] ‘
20. Clalms for mo<\ (@) Where the amuont does Ninteen rupees fifty

ney  (whether | not exceed Rs, 2 500 paise

secured or |

un-secured) | (b)) Wherethe amount excee- Thirty mne rupees.

ora claim to | ds Rs. 2,500 but does not

set-off  made ' exceed Rs. 10,000.

against = such
claims or coun- | (¢) Where the amount .ex« Sxxty-ﬁve rupees

‘ter claims under ceeds Rs. 10,000,
the Banking Re- |
gulation, Act, |
1949 (Act 10 of |

1949). J
21. Memorandum of 1 (@) Where the amount Seventy-eight rupees.
. appeal fromand | exceeds Rs. 5,000 but
order or decision | does not exceed Rs.
passed  under | 10,000. R
the provisions y(d) Where the amount ~ Orne hundred and .
of section 45-B exceeds Rs. 10,000.  thirty rupees.

of the Banking
— Regulation Act,
- 1949 (Act 10 of

1949). J

THE THIRD SCHEDULE
(See section 27)

FORM OF VALUATION (TO BE USED WITH SUCH MODIFICATIONS, IF ANY, AS
MAY BE NECBSSARY)

IN THE COURT OF

-Re-probate of the Will Of .« vre vvvveennennn, oo e oo oo o(OF adminis-
tration of the property and credits of........., e s wenhe .
........................... ), deceased. -

| Selemnly affirm
‘make  oath

and say that T am the executor (or one of the executors or one of the next-of- .
kin) of deceased
and that I have truly set forthin Annexure ‘A’ to this aﬁidawt all the

property and credits of which the above named deceased died possessed
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or was entitled to at the time of his death, and which have come; or are Iikeiy :
to come, to my ‘hands. ‘ ‘ R

-'2. 1 further say that T have also truly set forth in Annexure ‘B’ all
the jtems L.am by law allowed to deduct. . :

3. 1 furthersay that the said assets, exclusive only of such last-men-
_tioned items, but inclusive of all rents, intersst, dividends and increased
values since thedate of the death of the said deceased are under the
value of— . .-

ANNEXURE ‘A’

VALUATION OF THE MOVABLE AND IMMOVABLE PROPERTY

| (o) RSP DECEASED

‘ ‘ . Rs..

Cash in the house and at the banks, household goods, wearing
apparel, books, plate, jewels, etc.

(State estimated value according to best of Eexecutor’s or
Administrator’s belief) ' ‘ .

Property in Government securities transferable at the Public
Debi Office. o '

(State description and value at the price of the day; also the
interest separately, calculating it to the time of making the . -
application.) o ’ ‘

Immovable property consisting of .......... e eeees coee

(State description, giving in the case of houses, the assessed value
if any, and the number "of years assessment, the market-value
is estimated at, and, inthe case of land, the area, the market-
value and all rents that have accrued). . ‘

Lease-hold property ............. .. T SN R

(If the deceased held any leases for years, determinable,
state the number of years purchase, the profit, rents afe
estimated to the worth and the value of such inserting

- separately arrears due at - the date of death and all rents
received or due since that date to the time of making the
application). ‘ S

Property in Public Companies—
(State thé particulars and the value calculated at the price of the

day; also the interest separately, calculating it to the time of
making the application). - :

- Policy of insurance upon life, money out on mortgégg and
other securities such as bonds, mortgages, bills, notesand
. other securities for money. , :
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(State the amount of the Whole; also the interest separately,
calculating it to the time of making the application).

Book debts. ... .. s e ae T ae e e e a e '

(Other than bad). .
Stock in trade............. T KT

(State the estimated value, zj‘any)
Other property not comprised under the foregomg heads .
-~ (State the estzmated value, if any).

+ ——————

ToTAL o

Deduct amount shown in Annexure ‘B’ not subject to duty:

T,

Ner TOTAL ..

 ANNEXURE ‘B’
SCHEDULE OF DEBTS, ETC.
Rs. P.

lA.mc"unt of debts due and owing from the deceased, payable by
aw out of the estate

Amount of funeral expenses P
Amount of mortgage mcumbrances ....... S

' Property held in trust not beneficially or with general power to
confer a beneficial interest . ......... i veraeeniesasumen

" Other property not subject to duty .

e ttn———— —

TOTAL ...

[
bad
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AUTHORITATIVE ENGLISH TEXT

BILL NO.9 OF 2014

THE HIMACHAL PRADESH COURT FEES (AMENDMENT) BILL, 2014

(As PASSED BY THE LEGISLATIVE ASSEMBLY)



THE, HIMACHAL PRADESH COURT FEES (AMENDMENT) BILL, 2014

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title and commencement.
2.  Substitution of section 34.

3. Repeal of H.P. Ordinance No. 6 0of 2014 and savings.



Bill No. 9 of 2014

THE HIMACHAL PRADESH COURT FEES (AMENDMENT)
BILL, 2014

(As PASSED BY THE LEGISLATIVE ASSEMBLY)
A

BILL

further to amend the Himachal Pradesh Court Fees Act, 1968 (Act
No. 8 of 1968).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Sixty-fifth Year of the Republic of India as follows:—

1. (1) ThisActmay be called the Himachal Pradesh Court Fees short title

and

(Amendment) Act, 2014. commencement.

(2) It shall be deemed to have come into force on 14 day of October,
2014.

2. Forsection 34 of the Himachal Pradesh Court Fees Act, 1968, S:bsti_tuti?,o‘tn
the following section shall be substituted, namely:- of section 4.

“34. Collection of fees by stamps or by e-filing system.—All fees
referred to in section 3 or chargeable under this Act shall be
collected by stamps or by way of e-filing system in the manner
as may be prescribed.” . |

3. (1) TheHimachal Pradesh Court Fees (Amendment) Ordinance, Repeal of
2014 is hereby repealed. g;d"-i e

No. 6 of

: : : ; 2014 and
(2) Notwithstanding such repeal anything done or any actiontaken _ = -

under the Ordinance so repealed shall be deemed to have been done or
taken under the corresponding provisions of this Act.
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HNATS 39 ARDTIH B TR SUSE) & IANT BT TS THSN ST |




AUTHORITATIVE ENGLISH TEXT

Act No. 8 of 2017

THE HIMACHAL PRADESH COURT FEES (AMENDMENT) ACT, 2017
(AssenTrD TOBY THE GOVERNOR ON 14™ MAy, 2017)
AN
Act
further to amend the Himachal Pradesh Court Fees Act, 1968 (Act No. 8 of 1968).

Be it enacted by the Legidative Assembly of Himachal Pradesh in the Sixty-eighth Y ear of
the Republic of Indiaasfollows :(—

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Court Fees (Amendment) Act, 2017.

(2) It shall be deemed to have come into force on 3¢ day of February, 2017.

2. Insertion of new section 42A.—After section 42 of the Himacha Pradesh Court Fees
Act, 1968, the following new section shall be inserted, namely :—

“42A. Specia provision regarding suits, appeals, revision etc. filed by or on behalf of the
State Government before the Court.—Notwithstanding anything contained in any other provisions
of this Act, where a suit, appeal, revision, review or other pleading or document is filed or
presented by or on behalf of the State Government or its officers in their official capacity before
any court, no court fee shall be chargeable in respect of such suit, appeal, revision, review or other
pleading or document under the provisions of this Act.”.

3. Repeal of the Himachal Pradesh Ordinance No. 1 of 2017 and savings—(1) The
Himachal Pradesh Court Fees (Amendment) Ordinance, 2017 is hereby repealed.

(2) Notwithstanding such repeal anything done or any action taken under the Ordinance so
repealed shall be deemed to have been done or taken under the corresponding provisions of this
Act.
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